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On the whole, the resuhs have been 
satisfactorj desptte the drought conditions 
which prevailed in the State during the pe-
riod. 

(c) Farm forestry is being promoted 
under the Social Forestry Programme for 
which funds are mostly provided in the State 
Plans. In addition, there is a Centrally Spon-
sored Scheme for encouraging Decentral-
ised Peoples' Nurseries, under which seed-
lings are raised primarily for farm forestry. 
The total provIsion for thiS Scheme 10 1990-
91 IS Rs. 1700 lakhs. 

[English) 

Jurisdiction of CAT over Kendrlya 
Vidyalaya Sangathan 

6088. SHRIGULABCHANDKATARIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether All India Kendnya Vldyalaya 
Teachers ASSOCiation has been demanding 
that Kendnya Vidyalaya Sangathan be 
brought within the JUriSdiction of Central 
Administration Tribunal (CAT); and 

(b) if so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINlSTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a) 
and (b). Yes, Sir. the Association has been 
demanding that the Kendriya Vidyalaya 
Sangathan be brought under the jurisdiction 
of Central Administrative Tribunal (CAT). 
Kendriya Vidyalaya Sangathan, being a 
society under Societies' Registration Ad, 
does not automatICally come under the Juris-
dictioA of Central Administrative Tribunal. 
Section 14 (2) of the CAT act 1985. empow-

ers the Central Government to issue a noti-
fication for bringing corporations/societies 
owned or controlled by the Government of 
India within the Jurisdiction of Central Ad-
ministrative Tribunal in regard to service 
matters of the employees of such bodies. No 
such notification for Kendriya Vidyalaya 
Sangathan has been issued in this regard. 

Amendment of U. P. Protection of Trees 
Act 1976 

6089. SHRI KUSUMA KRISHNA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) Whether Uttar Pradesh Govern-
ment propose to amend Uttar Pradesh Pro-
tection of Trees Act, 1976 by conferring right 
on peasants for felling trees; 

(b) if so, whether it is against the de-
clared policy of protedion and prevention of 
the environment; 

(c) whether Uttar Pradesh Government 
has also approached the Central Govern-
ment and sought amendment of the Forest 
(Conservation) Act, 1980 which is reported 
by them to be impeding development of hill 
regions; and 

(d) the reaction of Government in this 
regard and what adion has been taken to 
persuade Uttar Pradesh Government to give 
up their move for amendment of U. P. Tree 
Protection Act, 1976? 

THE MINISTER OF STATE IN THE 
M\N\STRY OF EN\J\RONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) The proposal to amend the Uttar Pradesh 
Protection of Tree Act, 1976, is under con-
sideration of the State Government. 

(b) The State Government has been 


